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Bill Summary

The Railway Property (Unlawful Possession) Amendment Bill,

2008

» The Railway Property (Unlawful Possession) Amendment
Bill, 2008 was introduced in the Rajya Sabha on
December 18, 2008. The Bill was referred to the Standing
Committee on Railways (Chairperson: Shri Basudeb
Acharia), which is scheduled to submit its report by
February 15, 2009.

= The Railway Property (Unlawful Possession) Act, 1966 is

related to unlawful possession of property belonging to the
railway. The Bill amends the Act by strengthening the

provisions that curb the offence of theft of railway
property.

= The Bill enlarges the ambit of the law to include offences
due to abetment or conspiracy to an offence of theft and
misappropriation of railway property.

= The Bill allows an inquiry officer of the Railway
Protection Force to inquire into thefts of railway property
on receiving information about the commission of an
offence under the law.

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for non-commercial
purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The opinions expressed herein are entirely those
of the author(s). PRS makes every effort to use reliable and comprehensive information, but PRS does not represent that the contents of the report are accurate or
complete. PRS is an independent, not-for-profit group. This document has been prepared without regard to the objectives or opinions of those who may receive

it.

PRS LEGISLATIVE RESEARCH

sy o

TEESEAREH

Kaushiki Sanyal
kaushiki@prsindia.org

January 20, 2009

PRS Legislative Research = Centre for Policy Research » Dharma Marg » Chanakyapuri = New Delhi — 110021
Tel: (011) 2611 5273-76, Fax: 2687 2746
www.prsindia.org




